GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 4890

TO BE ANSWERED ON THE 23" JULY, 2019/ SHRAVANA 01, 1941 (SAKA)
LACK OF SECURITY IN COURTS

4890. SHRI SHYAM SINGH YADAV :
DR. VIRENDRA KUMAR :

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether untoward incidents often keep taking place in courts in the absence of
adequate security arrangements;

(b) if so, the details thereof, State-wise; and

(c) the steps being taken by the Government to improve security arrangements in
the courts of the country?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI G. KISHAN REDDY)

(a) to c): ‘Police’ and ‘Public Order are State subjects under the
Constitution. The responsibility to provide security to institutions including
courts lies primarily with the State Governments. Government deploys
Central Armed Police Forces to aid and assist State Governments to
maintain law and order, and extends financial assistance to them to

modernize and build capacity of their police forces.



